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The foltowing Ordinance pronulgated by the Governor of Kerola on

the 6rh day of March, 2019 is heneby prblished for general informatiqr.

By order ofthe Governor,

B.G H4ruxoner,ux,
Isw Secrctam.
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ORD.INAIIICE No. 2l OF 2019

TI{E I.]NryERSITY LAWS (AMENDMENT) ORDINANCE, 2OI9

Promulgated by tlte Governor of Kerala in the Seventieth Year of the

Republic of India.

. .l

furtlrcr m an end lhe Kerala lJniversity Act: 1974, the Calicut lJniversity

Act, 1975, the Mahatma Gandhi Univelsity Act' 1965; the Cochin

IJniversity of Science and Technolagy Act, 1986' the

' Sree Sankaracharya IJniversity o.f Sanskrit Act, 1994, the

Kannur (Jniversity Act, 1996 and the National University of
Advanced Legal Sndies Act, 2005.

Preamble.-WHEREAs, it is expedient further to amend the Kerala

University Act, 1974 (17 of 1974), the Calicut Univenity Act, 1975 (5 of
1975), the Mahatma Gandhi University Act, 1985 (12 of 1985)' the

Cochin Univenity of Science and Tecbnology Act, 1986 (31 of 1986), the

Sree Sankaracharya University of Sanskrit Act, 1994 (5 of 1994)' the

Kannur University Act,. 1996 (22 of 1996) and the Natioml University of
Advanced Legal Studies Act, 2005 (27 of 2005) for the purposes I--
hereinafter appearing:

AND WHEREAs; the Legislative Asspmbly of the State of Kerala is not ' )

in session.and the Governor of Kerala is satisfied tlat circumstances exist

which render it necessary for him 
1o 

take iminediate actiou

Now, THrnrrone, in exqcise of the powers conferred by clause (1) of
article Zl3 of th€ Constitution of Indiq the Governor of Kerala is pleased

to promulgate the following Ordinance:- :

AN
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l. Short titk and commencemenr{ t ) This qinarc€ may be calted

.the University Iaun 166"n6ro*t),Ordinapce, 2019.

(2) It shatl come into force at oncc.

2. )cts 17 of 1974, 5 of 1975, 12 of 1985, 3l of 1986, 5 oJ 1994,

, 22 of 1996 antl 27 of 2M5. to be temporarily amended.-Dtitg the
'' period of op€ration of this Ordinance, the Kerala University Act, 1974 '

(17 of 1974), the Caticut University Act, 1975 (5 of 1975), the
Mahatma Gandhi University Act, 1985 ( l2 of 1985), the Cochin

1 I University of Scieace and Technology Act, 1986 (3I of 1986), the
Sree Sankaracharya University of Sanskrit Ast, 1994 (5 of 1994), the
Kanur Universig Acl'" 1996 (22 of 1996l and the National University of
Adrranced Legal Studies Act,20fJi5 Q7. of 20015) shall have effect subject

to the amendm€,nts specifred in sections 3 to 9.

3. Arrytidnant of Act I7 of 1974-lt the lGrala Uni. versity Ac{,'1974
(17 of 19:74),-

(a) in sertio:r 12, for sub-section (l). the following subsections
sliail be substitut€4 namely:-

. "(1) Tte Registru sball be a whole.time salnied officer of the

University and shall be appointed by the Syndicate for a period of four
years from the date on which he enters upon his office or till he

completes the age of fifty-six years, whichever is earlier and on such

temrs and conditions as riray be prescribed by the Statut€s.

r (lA) The person appointed as Registrar shall be eligible

,1 for re-appointmetrt for one morg period subject to the provisions in
sub-section ( I ).";

fi @) in section 13, for sub-section. (1), the following sub-ss:tions
shall be subgitute4 namely:*

."(l) The Controller of Examinations sbbll be a whole+ime
salaried officer of the University ad shall .b€ arppo,intcd by the Syndicate

for a period of four years from the date -on which he enters upon his
. .offrce or till h€ completes the age of fifty-sii ycars; whichever ig earlier

and on such teriirs aod conditions as may be preacribd by the Statutes.



(lA) Tte pcrson appointed as Controller of Exminations shall

be et$ble for re-rypointmart for one more period srbject to the provisions

in sub-.soction. (l).";

{c) in section 14, for sub-scction (l), the following sub-sections
shall he subsitute4 namely:-

"(l) 'Ihe F.lnance Olficer shall be a whole-time salaried offrcer
of rhe Uninersity ed shall be app<rinted by th€ Syndicate for a period of
four years from the date on which he enterc upon his office or till he

completes the age of fifty-six years, whichever is earlier and on such

terms and conditions qs nay be prescribed by the Satues.

(lA) 'Ihe perm @ointed as Finaryp Oflicer shall be eligible
for re-appointment for one more period subject to the provisions in
s rrb-section (l).".

4. Amendment of Act 5 o.f 1975.--ln the Calicut University Act,
1975 (5 of 195),-

(a) in section 12, for sub-section (l), the following sub-sections
shall b€ srbstitut€4 namely:-

"(l) The Registrar shall be a whole-time salariod offtcer of the.
University and shall be appointed by the Syndicate for a period of four
?ears t'rom the date on which he enters upon his office or till he
completes the age of fifty-six years. whichever is earlier and on such
t*rms and conditions as may be prescribed by the Statutes,

(lA) The person appoiuted as Registrar shall be eligible
for re-appointment for one more period subject to the provisions in
rub-section ( I ).";

(b) in scction 13, for sirb-section (l), the following sub-sections
shall bc subccitute4 namely:-

"( I ) The Controller of Examinations shall be a .whole+ime
salaried offrcer of the University and shall be ap,pdnt€d by the Syndicate
for a period of four years from the date on which.be enters upon his
olfice or till he compleee the age of fifty-rix years, wfiichwer is earlier
and on such ternis and conditions as may be pmcribed by the Statutes.

"l

I
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(lA) The person apoiiled as Controller.of Examinations shall

be eligible for r-appointm€nt for one more period zubject to the povisiors

in sub-section ( 1).";

(c) in section 14, for sub-section (1), the following sub'sections

shall be substitute4 namelY:-
i ' '{l) Tlie Finance officer shall b9 a whole-time salaried offrcer

' of the University and shall be appointd by the Syndicate for a period of
io,rt ytu.t from the date on which he enters upon his office or till he

i j 
"o*pr"6r 

the age of 
'fifty-six years' yh:f*T is earlier and on such

termi and conditions as may bb prescribal by the Statutes'

(lA) Th€ person appointed as Finance OfFcer shatl F 9ttetU1"
for re.appointment for one more period subject to the provisions in

sub-section (l).".

5. Amendmeht of AcI t2 of 1985'--ln th€ Maharma Gandhi

University Act, 1985 (12 of 1985)'-

(a) in section 12' for sub-section (l)' the following nrb'sections

shall be substitute4 namelY:-

:(l) Thc Syndicate shall appoint a person selected by the

Government from among a panel conCaining the mmes of three persons

tumished to the Govirnieni by a Selection g9tTtry appointed bv the

Synaicate consisting of three members headed !v lhe Vice{bmcellor' as

tn" n"gig"ut of the Univenity fot a period of fogr veag ftom the date on

. which 
-he 

enters upon his ofhcb ot iill h" completes the age of fifty-six
t .i v**, *tti"n""* is earlier and on such terms and conditions as may be

i p{€scribed bY the SOtutes.

(1A) The person appointed as Registrar shall be -eligibie'
iJ , for re-appointment for one more period subject to the provisions in

sub-s€ction (l).":

@) in section 13, for sub'section (l)' the following sub-sections

shall be $rbstitut€4 namelY:-

"(l) The Syndicate shall appoint a p€rson selected by the

Governmgnt from among a panel containing the names of thl€e persons

n rfn a to the Governmeni by a Selection Comminee appointed by the
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Syndicate, consisting of three members headed by the Vice-Chancellon as
Controller of Examinations .of the University fot a period of four yean
from the date on which he enters upon his oiTrce or till he completes the
age of fifty-six years, whichever is earlier and on such terms and
conditions as may be preicribed by the Statutes,

(1A) The person appointed as Conrroller of Examinations slnll
be eligible, for r€-appointme for one more period subject to the provisions
in sub-section (l ).";

(c) in section 14, for sub-section (l), the fotiowing sub-seciions
shall be suhsriruted namely:-

'(l ) The Syndicare shall appoint a persbn selected by rhe
Govemment from among a panel containing the names of three persons
fumished to the Govemment by a Selecrion Committee appointj by the
Syndicate, corsisting of three members headed by the Vice_Chancellor as
the Finance Officer of the University for a period of four years fiom the
date on which he enters upon his office or till he completes the age.of
fifty-six years, whichever is earlier and on such t.-,, uod conditioqs as
may be frescribed by the Statutes.

^ (lA) The person appointed as Finance Officer shall be eligible
for re-appointment for one more period subjgct to the provisions in
sub-seclion ( I ).".

^ . 
6. Amendment of Act 3l oJ t986.-ln the Cochin University of

Scierrce and Technology Acr, 1986 (31 of 1986),-
(a) in secrion 10. after item (iii), the following item shall be

insened. namely:-

"(iiia) the Controller of Examinations;.

. ._ _ 
(b) in section 13, for sub-section (l), the following suL_sections

shall be subsituted, namely:-

"(l) The Syndicate shall appoint a person selected by rhe' Government from among a panel containing the names of two persons
furnished by the Syndicate to the Government, as .Registrar of the

n/

t'
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University for a period of four yeats from $ ^dat1 
on which he ent€rs

;;r;i. om". o, tiu be completes the age of fifty-six years' whichever is

ffiJil';; t"Jt"tt* and conditions as mav be prescribed by the

Shtutes. .

(lA) The person appoinred as Registrar stratt te, 
1!gif]1

for re-appointment for one more period subject to the provrsions ln

sub-section (l).";

(c) after section 13, the following section shall be inserted'

aamely:-

"13A. The Controller of Eximinations'-( I ) The Syndicate

stratt appoini a person selected by 
-the 

Govcmment from among a panel

"ontui,iion 
the names of two persons furnished by the Syndicate to the

il;;A: ;-c;"-;ili or Examinations of the universitv-for a period

;ii;;;i;irte aate on which he enters upon his office or till he

**ot"t". the age of fifty.six years' whichever is earlier and on such

terms and conditions as may be prescribed by the Statutes'

(2) The person .appointed as Controller of Examindions sha[ be

eligible for [-appoinunent foi oo" mote period subject to the provisions in

sub-section (l ).

(3) The Controller of Examinations shall be a whole-tfme

saladed oficer of the University and shall exercise such powers and

perform such duties as may be prescribed by the Statutes"';

(d) in section 14, for sub-section (l), the following sub'sections

shall be substiruted. namelY:-
- *(l) The Syndicate shall appoint a person selected by the

.Government-froni rimong a panel containing the names of two persons

n *i.rca by the Syndicate to the Government' as Finance Oflicer of the

il;;;ti"; " 
periort of four vears fron th:^dat9 

on which he enters

tp"" his 6m* * titt tt. coppleti the.age of fifty-six v:T'-:hichever is

earlierandonsuchtermsandconditionsasmaybeprescribedbythe
Statutes.

.. OA) The person appointed 
"t ItT:" Officer shall F ."lqbl:

for re-appointment for one more period subject to the provlslons rn

sub-section (1).".

l-

l'
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7.. Amendnent of Act S oJ'1994.-.ln rhe Sree Sankaracharya

University of Sanskrit Act, 1994 (5 of 1994)._

(a) in section 23, after item (iii). the following irems shall be
inserted namely:-

'{iiia) the Contsoller of Examinations:

(iiib) the Finance Officeri'i

(b) in section 28, for sub-secrion (l), the following sub-sections
shall be subsriture4 namely:-

"(l) The Registrar shall be a whole-time salaried ofrcer of the
University and shall be appointed by tbe Syndicate for a period of four
years from ihe date on which. he enters upon his office or till he
complercs the age of fifty-six years, whichever is earlier and on such
terms and conditions as may be prescribed by the Statutes.

(lA) The.person appolnted as Registrar shall be eligible
for re-appointment for one inore period subject to rhe provisiois in
sub-section (l ).";

.(c) after section 28, the fdllowing sections shall .be inserted.
namely:-

. ^28A. The Contoller of Examinations.-{l ) The Controller of
Examinations shall be 1 whole-time salaried officer of the Universiry and
shall be appointed by the Syndicate for i period of four years from the
date on which he enters upon his office or ti he complites the age of
fifty-six years, whichever is earlier and in such manner as may be
prescribed by the Starutes.

(2) The person appointed as Controller of Examinarions shall be
eligible for r+appointrrent for one mor€ per.iod subject to the provisions in
sub-section (l).

(3) The qualifications for, and the salary and allowances
payable to the Controllei of Examinations shall be such as mav be
prescribed by the Statutes.";

sj

t'
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288. The Finance O.ficer.--\ l) The Finance Officer' shall be a

whole-lime salaried officer of the Universi-ty and shall be appointed by the

Syndicate for a period of four years ftom the date -on which he enters

upon his office or till he completes the age of fifty-six yearq whichwer is

earlier and in such manner as may be prescribed by th€ Statutes.

(2) The penon appointed as Finance Olfrcer shall be eligible

for re-appointment for otre more period subject to the provisions in
sub-section (l).

(3) ThE qualifications for, and the salary and allowances

payable to the Finance Officer shall be such as may be prescribed by the

Statutes.".

8. Amendment of ,ect iZ of 1996.-lt the Kannur University Act'

rgs6 (22 of 1996),-

(a) in section 14, for sub-section' ( I ), the following sub-sections

shill be zubstitute4 namely:-

"(l) The Registzr shall be a whole-tinie saliriErl officer of the

Universiiy ani s@l be appointed by the Syndicate for a period of four

years from the dete on which he enters upon his office or till he

completes the agb of frfty-six years, whichpver is earlier and on such

terms and conditions as may be prescribed by the Staftites'

(lA) The person appointed as Registrar shall be eligible

for re-appointment for one more period subject to the prpvisions in

sub-section (l).";

(b) in section 15, for sub-section (l), the following sub-sections

shall be substituted" ramely:-

"(l) The Controll€r of Examioations shall be a whole-time

salaried officer of the University and shall be rypointed by the Syndicate

'for a period of four years from the date on which he eoters upon his

office or till he completes the age of fifty-six years, whichever is earlier

and, on such t€rms and conditioos 
.as 

m.1V be plescribed by the Stalutes;

92/832./m19rS.16.
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(lA) The person appointed as Controller of Examinations shall
be eligible for re-apporntrnent for one more period subject to the provisions
in sub-section (l ).";

(c) in section 16, for sub-siction (l), the following sub-sections
shall b€ substitute4 namely:-

"(l) The Finance Ofticer shall be a whole+ime salaried officer
of the University and shall be appointed by the Syndicate for a period of
four years from the date on. which. he enlers upon his office or till he
completes the age of fifty-six yean, whichever is earlier and on sueh
terms and conditions as may be prescribed by the Statues.

(lA) The person appoinred as Finance Offrcer shall be eligible
for re-appointment for one more period sudject to the provisions in
sub-section (l ).".

9. Amendment of Act 27 oJ'2005.--ln the National University of
Advanced Legal Studies Act, 2005 (27 of 2005),- .

(a) in section 28, for sub-section (l), the following sub-sections
shall be substitutd namely:-

{l) The Registnr shall be a wholelime salaried officer of the
Universrty and shall be appointed by the Executive Council for a period of
four years ftom the date on which he enters upon his office or till he
oompletes the age of fifty-six years, whichever is earlier and on such
temrs and conditions as may be prescribed by the regulations.

(lA) The person appoinred as Registrar shall be eligible
for re-appointment for one more period subject to the provisions in
sub-section ( I ).";

(b) in section 29, f6r sub-section (l), the following sub-sections
shall be substitute4 narnely:-

"(l) 'Ihe Finance Officer shall be a whole-rime salaried officer
of the University and shall be appointed by the Execrsive Couricil for.a
period of four years fiom the date on which he enters upon.his offrce or
till he completes the age of fifty-six years, whichever is earlicr and on
such terms ald conditions as may be pr€scriH by the regulations.

t'
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(lA) The person appointed as Finance Officer shall be eligible

for re-appointment for one more period subject to the provisions in
sub-section (l ).";

(c) in section 30, for sub.section (l), the iollowing sub-sections

shall b€ subsituted" namely:-
') "(1) The Controller of Examinations shall be a whole+ime'' 

salaried officer of the University and shall be appointed by the Executive

, Council for a period of four years from the date on which hc enters upon'- his oflice or tiil he sompletes the age of fifty-six years; whichever is

: earlier and on such terms and conditions as may be pr6scribed by the

regulations.

(lA) Tbe penon rypoint€d as Controlle, of Examinations shall
be eligible for re-appointnent for one more period zubject to the provisions

in suFsection (l ).".

.10. Special provision regard.ing the existing Registrars, Controllers
of Examinat ions and Fi nanc e Offi ce rs.-Notwithstanding aoylhing
contained in the Kerala University. Act, 1974 (17 of 1974), the Calicut'
University Act. 1975 (5 of t975), the Mahatma Gandhi University Act,
1985 (12 of 1985), the Cochin Univ€rsity of Science and Tecbnology Act,

1986 (31 of 1986), the Sree Sankaracharya University of Sanskrit Act,.

194 (5 of 1994), the Karmur University Acl, 196 (22 of 1996), and tle
. National University of Advanced tegnl Studies Acl 2fi5 (27 of 2005) and

i tn" statutes, ordinances, regulations, orders or rules made thereunder on
\ and from the date of com.mencement of this Ordinance, .the existing

Registrars or Controllers of Examinations or Finance Officers, as the case

' 
! ' may be, of the Univorsities constituted as per the above said Acts shall be

deemed tro have vacated their offices where they have compteted .a period

of four yean in their offices or have completed the age of fifty-six yean,

. whichever is earlier. In the sase of the Registrars or Controllers of
Examinations or Finance Officers who have not completed a period of
four years li office or.fifty-six yean of age ahall continue to hold. office

up to a period of four years or fifty-six years of age whichever is ear-lier.
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In the case of the Registrars or Controllers of Examinations or Finance

Oflicers appoirited from other del,artments and who have completed a
period of four years in their offices or have completed the age of fifty-six
years and have vacated their offices by virtue of the provisions of this
Ordinance, the law relating to the service cotrditions applicable in their
par€nt d€panm€ots shall be made applicable. Y L

t.
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